
Tllll (;.\LrIlAl-l tllCH C()trRl- LE(;A t- SliRIv'l Ct-s ctoNtMl-t'l'F,E
(PRIN(]IPAI,, SII A1'). Gl..lwAHATl

NOTI('1. I\VI'I'I\(; APPI,ICATI 0\ FOR T]]VIPAN EI,1!I I]NT OF I,Ii(;AI, AII)

Applieari0rrs arc inr itecl. rn thc prescrihcd lblnlat (annexcd here$ith)

fi.m eligit-,le Ach ocatcs firr e nrparrclrlrcnt as lcgal aid counsels in the Cauhati

High ( tiurt I.cgul Scrr ie cs ( onrnrittce lirr cotltlLrctitrg and lrlnclling lcgal aid

cor-., i,.,r,,1. ins ( ir il ( rinrinal Scrr ie c C orlstittltiotlll lnatlcrs etc. hefbre tht

Gauhati iligh Courr. lntcrcslcd ad\ ()cales \ ho lirltlll the lilllo\ ine critcria rltal

applr lirr cntpauclrttctrt as l-cgrrli\itl ( ourlscl:-

('()t \Slll.

Elieil)ilitt;

Flmpancltncnl: tnd l cnurc of LeeaL\id Cou nscl:

llrc Ltrpaneltrtctrt shall bc nladc irtitiallr lbr rt

Ll'rllrllcll\ illt lr,)ll! lll("1:ll('rl .rl\P"irlllllent'

,\n.\,.lrocirtc rrilh rninintLtttl \ (tllrcc)\cal\ ol crpcrictlce at thc Bar

lhe uppliclttirrrt reccircr.l :hall bc sertttittizctl and shorl listcd b1 (iauhati Iligh

(,,Lrrr L.cS;rl \etricc' (,,trtrttitlcc and rlrc linal \clcLti()n shall be done hr thc

( r,rrrrrittJc in itcctrttllttrcc rr ith \iational L egal Scrr iecs '\uthoritl (Frce and

(onrpctcr][ Legal Sclricc:) ItcgLtlrtir'tr*. 1010 (as amcndcd ridc Notiflcation

dalcd 28.08.1019)

ll pcriod trl' three l elrs

\\ lrilc l.rrepaIirr,: lhe Pancl t'l llttr)cr: tl]c ((\rlrl)clcrrce integritl' suitahilitr arrtl

erpcricncc ol sttch laurers shall he takcn into consitlcration'

I-hclc rrur [)c represcnlation rrt the 5ehetltllctl ( rtstcs' the SchedLrled 'l ribcs'

tonrert antl tlillcrcrltll ahlttl lltrrrclr irr thc pancl'

lrlr cnttranelntcnt a ntl llcnr u neration oavablt to cmDane llcd
Tc rnts rt nd Corrditittns
Counsel

lcgal .,\ici ( (rtrrlscl5 shr'trltl handle thc ca\cs, rrhiclt are assigncd t0 thctn b1

lhe CaUhirti llish (or t l.cgal Servtccs Cotntltittce 1'hcy arc expectcd ttr

l.rrcparc l'ctitiotts. i\ppcal Nlcnro. \\ rittcrl Statcmcn( Applications llcpl;

.ttll.l,,rits ctc. lts atrti rrllen retlttit'ctl. lltcr are alstr rctlttired ttr ltpfear itl eit'e:

rrlrrelr irlc a'.igtrctl ttr thctrl linil ctrtltlttcl sttclt as'igncd cascs 1tY i15 lL'giclrl

c()nalusirr] itl tlrc llrr:ll ( 0trrt

llle patrcl pte|lttcll lirr tllL' pcri()!l lrl tltree- rcltls "ltlll also bc rcvieuctl antl

up,.l.i",ll 1.,.iiur.ii.,rll1 l,r tlrc f rccLttirc ( hlirtnan (rr ll)e Clairrnilll cs thc casc

rnirl bc. kccpittr.: itt r icrr tlte ;lcrlirrtttttttee {)l'the pilncl la\\)crs

It.

l



'I hc Pirncl larrrcl.s shall rtrrl ask Iirr or rccci\c
";rltruhlc cttrrsicicr.atirtrr il iln\ ltlanr)cf. fiont
rcndcrcd lcqal scr.riccs untlcr rltcsc regulalions.

a n_\

lhc

Scrr icr. llstilutirrn rna,\. in co
Slirtc Lcgal Serl iccs Arrrhoritr

casc lra.\ lrc. pr.cparc rr list ol.

f'ec. r'cn't Lrner.trt ion or
pers(,n ltt whonr hc

a n_\

has

actcd
Lcgal
ol thc

tl

\ llt

t\

ll tlrc pancl larr-rcrs engailcrl is not pcrlbrrling satislactorill,or has(r'nlritt\ l,r tltc \,lrjcct rrrr.'l spirit r,l rlrc \rt rrnrj rltcrc r"grf.ii; ,h.Scr r:er.., Irr,tilrrti,,rr .h;rll t.rkr.
ci,sc ri.,, sticr, r,rrrc ,,,,,,,,'.-,.]]]li'i'i',',;ll;,;i.':i;,,;l:il"oirr' 

\\ithdrawr

llrc Jr;11;gl lrrrrcr*h.rJl Lrlrlcr!() trailir),8 pcriodicalll as per rrrodulcs prcpaledlr1 
,tlrc 

Nurionll lctal \,,ir j'ccs ALrrlrurity arrU jrc iratc l.cgal Sr:r.\,icesAutlt()rit\.

.l-lre 
pirrtieiPutii,rr rn the traininr: rrr.trrrrre sha, hc a rcrevarr corrsiderati,rrlbr tllc rcteltlion rtr eorrtirrL[rliorr of-pitltcl Jarvrers.

.l 
lrc rcnrunerllirrn tr) tlt( entprnrlled counscl shall hc paid in accordance *ithlltr r.rrcr Irrcrr;r'ihcLl irr thc \,r,lcarion ,o. ASI_SA 16i2(fOZA:O J,A.'ibii.f ,,iy.l0 l 6 issLrcd br. lllcnt bcr. Sce rclilr-!.. .Assa nr S tate Lcga l Scr.r,ice:, A Lrthoritr .

l he' ( ltrrirnrrrn ol thc Lcgal
[:rccLrlirc ( hrrir.rrun ,,1'tirc
Sclviccs ,lulhorit\. ts thc

nsLrltation uirh thc
or Nirtiona I l_cgal
Ie-ta l practitiorcrsli orrr antrrng thc plrrrcl iau,, rr., li, be tlc:ignirlcd as llctaincrs

ln lltr' cretll rrl lrD,r doLrttt
corrclitirtrrs ol cnr 1.r1111g l111611J

hinding.

or dil'f.llene e ol
Ihe tlcc is iol ol

oprnrrtrr rcgarding thc ternts
thc contnlinee shall be finaJ

and

and

,\n r) licalions along rr ith all rcler an I tlocu rncn ts rna\ be lbnr a rded toSecrcta lr (iarr h at i I Ii h ( ourt l,c AI Serr iccs ('om m ittcc Gauhaai I Ii h Cou rtOld llkrck ) l loor. MC llrlarl (iun aha ti-78t 00I bv 27tt' Junc. 2022.

llr Order

\^\-' ;- - ,\(,\"'
,".,..Ii)-.'

(lauhati Iligh ('ourt I_cgal Scrriccs Committce

llt



Copy lbnr'arded lilr inlbrmation and neccssary action:-

l. l hc Ilesistrar' (icnerrrl. CiuLrhati liish Court. Guuahati.

l. The Ilcri.,trar (.\ilnn.,'.lLrdl.1. Gauhati l{igh Court. Gu$'ahati.

.1. lhc.loint l{cqistrirr. _ . Cauhati lligh Clourt. Cuwahati.

.l lhc Sc-crctarr tr\ lhc llon'l)le Ihc Chict'.1ustice. Cauhati High Courl.
(irrrralrati

r. 'l he \'lcrrrbcr Sr(rctirr\ - .Assanr State Legal Services Authoritl .

6. 'l'hc Prcsiclcrrt Bar,\ssoe ilrion. Ciauhati High Court. GLrrlahati.

7. Ihe l)rcsitle rrt Bar ( oLrne il- GaLrhati IIigh Court. Currahati.

g/ I lrc \r sturtt ..\ nu lr rt. ( iau hat i H i-rh ( ou rt. G urr ahrt i.J
llc is directed to Lrpload thc n,.rtice inrrrrediatclr in the oflicial web site ot thc

(iaLrhati llish ( rrrrrt trrtl thc Gauhati lligh Court Legal Services Committee.
(). lhc l)rivatc Scclctrrr tir llon'hlc \4r. Justice Suman Shyanr.

f.) *\'\""
Sec reta r-Y,

(Jauhati High Court Lcgal Services Committee



GAUHATI HIGH COURT LEGAL SERVICES COMMITTEE
GAUHATI HIGH COURT OLD BLOCK

GUWAHATI.

APPLICATION FORM FOR EMPANELMENT

AS LEGAL AID COUNSEL

GAUHATI HIGH COURT LEGAL SERVICES COMMITTEE

Apphcatron No.

(For Office Use)

1. Applicdn['s Namc

2. Father's/ Husband's Name

3. Datc of Birth

4. Gendcr :

5. Resrdence Address

6. Address of Correspondence

7. Mobile No

8. Email lD

9. Educatronal Qualrfication :

Coursc Name of Board/ Unlversity

Graduation
Post Graduation
(if any)
Others

10. Enrolmcnt No:

(Aftach copy of enrolment certrficate)

Paste latcst

paSSport Slze

photogr.rph

lvear of
Passing

Percentage
(Aggregate)



11. Practice Experience (Duratlon of actual practice ln Courts)

12. Specify the area in whrch the applicant is desirous to render legal services

i civir [ ] ii criminal [ 
-]

ri Constitutronal matters [ ] rv Family tutt"" l--l

v. Any Other (Plcase sPecrfY)

13. Caste

i. General
ri. OBC/t"lOBC

iv ST(H)

tl
Liri. SC

fl
v. sr(P) f I

14. Do you have any experience of rendet'rng free legal services (please specify)

15. A brief wri[eup about the nature of cases handled by the applicant

16. Why you have opted for applying to be in the panel of Legal Aid Counsel of

.Gauhati High Court [-egal Services Committee :



17. \r'/hethcr any Criminal Case/ disciplrnary casc/ complaint rs pending against the

applicant wrth any Court/Authorrty ?

Yes No

If Yes, please specrfy

(Signature of Applicant)

DECLARATION

I hereby declare that all the staternents made in thrs application are true, complete

and correct to the best of my knowledge and belief. In the event of any informatton

being found false/ incorrect at any stage, my candidature is Iiable to be cancelled. I
have read and understood the rnstructions and terms and conditions and agree to

abrde by those. I declare that I fulfill the eligibility conditions and submitting only

one application for enrpanelment.

Place

Date Signature

_.1I


